In the Court of the Principal District Judge, Madurai.
Present : Tmt.N.Nagalakshmi, M.A., B.L.,
Principal District Judge (Incharge), Madurai.
Thursday, this the 01st day of October -2020.
Crl.M.P.No.4423/2020
1.Muniyandi
2.Balasubramanian
3.Rasu
4.Thangarasu
5.Chinnamuthu
6.Muthaiya
7.Suresh
8.Manikandan
9.Muthupillai
10.Rajathi
11.Ponmari
12.Muthulakshmi

... Petitioners/Accused.
Vs

State through the Inspector of Police,
Elumalai,P.S. Cr.No.62/2020

... Respondent/Complainant.

This petition taken up today for hearing at request through e.mail/
e.petition and after hearing the arguments of Thiru.PAT.S.Ayyappakathirvel,
Advocate for the petitioner and of Thiru.M. Tamil Chelvan, the Public
Prosecutor for the state over conference call, this court passed the following
Order
1. Petition for extension of time for surrender and execute the bail bond.
2. Heard both sides.
3. The learned counsel for the petitioners submitted that anticipatory bail
was granted to the petitioners as per order in Crl.M.P.No.1734/2020 dated
23.03.2020 with direction to surrender before the concerned Court within 15
days from the date of order. Due to pandemic situation, the petitioners could not

surrender before the lower Court as ordered by this Court, in the meantime the
time granted by this Court was expired, hence requested further time to execute
the bail bond. The learned Public Prosecutor has no serious objection.
4.

The petitioners were granted anticipatory bail as per order in

Crl.M.P.No.1734/2020 dated 23.3.2020 directing the petitioners to surrender
before the concerned Court within 15 days from the date of order failing which
the bail stands cancelled. Considering the facts and circumstances of the case
and the reasons assigned by the petitioners and in the interest of justice, this
petition is allowed and as last chance, time is extended for two weeks from the
date of this order to surrender and execute the bail bond and other conditions
remain as such, further extension will not be entertained.
Pronounced by me in Open Court on the 1st day of October -2020.
Sd/- N.Nagalakshmi
Principal District Judge(i/c), Madurai
Copy to
1. The Judicial Magistrate No,2, Usilampatti
2. The Inspector of Police,Elumalai,P.S.
3. The Petitioner through his counsel.

